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consequenti&l benefits regarding payment of arrears have

yetnotbeengrant,edandtheorderdated24.ll.2003is

also silent in this regard. Learned proxy counsel for

therespondents,oninstructionnsfromtheDepartmental

representative,ShriK.C'sharma,Superintendenthas

submi tted ttrat due &rrears wi I I be paid to the

petitioners within a period of four weeks'

3. In the facts and circumstances of the case and

alsonotingtheaboveundertakinggivenbythelearned

proxy counsel f or the respondentsr(nls t ime I imit should

be strictly adhered to), {'-e do not consider it proper to
It

continue wittr the cP 304/2002. In the circumstances, cP

3O4/2OO2 is dismissed. Notices to the alleged contemners

are discharged, subject to the above observatiorrs. FiIe

tob c signed tcl the record room.
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